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KoP «ACHARYA, V.Co In this epplication under section 19 of the

A

Administrative Tribunzls act, 1985, the Petitiocner prays to
quash the selection of Cp.osite Party No.4 to the Post of
bxtra Jepartmzntal Branch Post lMaster,Takarada Branch Fost
Office within the District of Ganjam and further pruyer?%o
direct the Upposite Farties to appoint the Petitioner against

the said Poste

2. Shortly stated the case of the Petitioner is that
arter CThe post Of LeJe.BJ.P.M, Takarada Branch Post Office fell

vacant, alvertisement was nade calling for applications from

>y

Fh

employment exchange and from open market to £illup the said

A

post on regular basis. after the selection process was over,

the competent authority selected Cpposite Party Ho.4 i.e.

ohri vinakandhu dayak. Being aggrieved by this ader, the

.

etitioner Kumari Rajani Devi had approached this Tribuaal

>

T

with awapplication under section 19 of the Administrotive
Tribuaals act, 1985 to guash the order of appointment issued

in Zavour of Upposite Party Jo74, which formedsubject matter
of Cene 105 of 1989. This case was disposed of on Ist april,
1991. ‘he Bench directed recousideration of «ll the cand idates
including the Petitioner and Opoosite Party No.4.'he competent
authority has 2gain selected Opposite Party wdo.4 for which

the Petiticner feels aggrieved and the said order of

o .

appointment is under challenge and sought t

g
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e quashed.
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3 In their counter, the Opposite Parties maintained
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5 : ' : . u -
that no irregularity having been committed loy the matter of

selection of Cpposite Party No.4,the impugned order of

selection should be upheld and should not be Guashed .
4. we have heard Mr. R.Jd.8aik learned counsel appear
for the Petitioner and Mr. Aswini Kumar HMisra learned sStandin

behalf{ of the Up_osite Parties . We find no irregularity
to have been committed by the competent authority in the

T~

matter of selection of Cpposite Party Ho.4. We therefor

(0

4
find no merit in this application which stands dismissed 1

the parties to bear their own costs.
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